CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

‘ ' ‘ /'\(s-\
CR 214/2001 IN Q?

OFy FEE 2000 \\
Faw 0elhi, this the 3lst day of Julwy, 2001 \J///

Hon"ble Shri Govindan $. Tampi, Member (&)
Mon"ble Shri Shanker Raju, Membesr (1)

Manod Kumar
&S0 Shri Ramavtar
O~1%, amar Colony
Manglol, Delhi.
LGRpplicant
(By advocate Shri arun Bhardwai)

Y ER S U S
1. 8hri ajsay Rajl Sharma
Commissioner of Police
FHE, IR Estate
Haw Delhi.

2. Shri Sswa Dass
Addl. Commissioner of Police
Estaklishment PHO, IP Estate
Haw Delhi.

3. Shri vivek Gogis
Addl . Dy, Commissioner of Police
Cistt. Saouth

Hew Delhi.

« . Respondants
(By advocate Shri Harvir Singh)
CRDER (ORAL).
By Hon’ble Shri_Shanker Raju.,
Heard both the learned counsel  for o the
parties.,
. By our order dated &~12-2000, respondents

I

have been directed to dispose of the appaal of the
applicant keeping in wview the observations made Wwithin

a period of 30 davs and a cost was also imposed on th

B

appallate authority of Rs. 1000~ (Re. one thousand

only).

&. e find that in compliance, the
respondants have considered the appeaal of the

applicant and p

assed an order dated 14-4-2001 as prer
the directions issu

ed by this Court. 'However, we find
that cost of Rs. 1000/~ (Rs.one thousand only) is

still to be paid.
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Svikas/

~)~
4. We direct the respondents to pay the cost

of Rs. 1000/- to the CAT, Library Fund, which, the

learnad counsel for the respondents accordingly paice

today wvide Checgus No. 354594.

. As  the respondents have substantially
complied with <the directions of this Tribunal, we

di&miS$4this Ch and discharge the notices.

(Shanker Raju)
Member (J)
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